
EGIS1tRED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commerlial Complex(BDA) 
Indirengar 
Bangalore - 560 036 

Dated i ) 

Application Nos. 1905 to 1913, 1973 to 1985/86  

13, 14 21, 22, 23 end 53f7_ 

Applicant 

Smt B.A. Shashikala & 27 Ore 	V/s The Chief Superintendent, CTC 
Barigalor. & 11 Ore 

To 

1. Smt B.A. Shaehika]e 21. 	Suneetha Bai 

2. Smt !.K. Radha 22. 	Shri Sathyanarsyan Prasad 

3. Smt N. Manorama 23. 	Shri Anthoni 

4. Smt D.L. 	Padmaja 24Shri K. Sampathkumar 

5. Smt Rukminiama 25. 	Smt C. Vijayalakshrni 

5. Sri Mohammed Yaccob 25. 	Smt M. Ratna 

T. Shri H. Sridhar Smt Geetha Bal 

S. Smt S. Vedavathi Shri T.R. Mohen Kumar 

9. Smt Padmavathi ( Address for Applicants I to 26 - 
Central Telegraph Office 

10. Smt B.P. Usha Indian Posts & Telegraphs Department 
11. Shri T.K. Manjunath Bangalore - 560 001) 
12. Sujatha N. Nazare 9. 	Dr M.S. Nagaraja 
13. Shri K.V. Prabhu Advocate 

No. 35, 	II Ficor 14. Smt Shanthi (Above Hot.l Swagath) 
15. Smt Bhagyslskehmi I Main Road, Gandhinagar 

Bangalore - 560009 
16. Seethe K 

17. V. Rarnamanj 30. 	The Chief Superintendent 

18. Shri Banedicta Monterlo 
Central Telegraph Of F ics 

 Bangalore - 560 001 
19. Smt Shobhalakshman 

20. Shri Girish Kadam 
31. 	The General Manager 

Tel. corn 
Karnataka Circle 
Bangalore - 560 009 
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Smt Sudha Badq.ri 

Smt K.N. Jyothi 

Sm: K. Sharethi 

Smt N. Savithti 

Smt K. Shekuntall 

Smt r1.R. Sharathi 

Shri C.J. Mshad.va$WBmY 

Smt V. G.sth$ 

Smt T.V. Ngarsthn.bsi 

Shri K.H. Jaqnnatha 

( Si Nos 32 to4— T.iegr.phiet$ 
Central Telegraph Office 
Indian Posts & Telegraphs Department 

angalcre - 560 001 ) 

Shri R. Vaeudsv$ Pso 
Addi Central Govt. Stng Counsel 
High Court &,ildings 
.ngalor. - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE eENCH IN 
APPLICATION NOS. 1905 to 1913, 1973o 198596  

13, 14, 21, 22, 23 & 53/7 

Pleae find enclosed hr.with the copy of the Order passed by this 

T:iburml in the abova said Applications on 31-32.., 

Deputy Registrar 
(Judicial) 

Encl : As above 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE 

DATED THIS THE 3!ST DAY OF MARCH 1987. 

PRESENT: 

Hon'ble Mr.Justice K.S.Pu :aswariy, 	 .. Vice-Chairman. 
And 

Hon'ble Mr.P.Srinivasan, 	 .. Meniber(A). 

APPLICATIONSNU1BERS 1905 TO 1913, 1973 TO 1985 OF 1986 
13, 14, 21, 22, 23 AND 53 OF 1937. 

Smt. B.A.Shashikala, 
V'ife of Srikantha 3abu, 
Aged about 24 years, 
Central Telegraph Office, 
Indian Posts and Telegraphs Departirient, 
Bangalore-560 001. 	 .. Applicant in A.1905/1983. 

B.K.Radha, 
Daughter of Krishna Rao, 
Aged about 26 years, 
Central Telegraph Office, 
Indian Posts and Telegraphs Department, 
9-angalore-560 001. 	 .. Applicant in A.1096/1986. 

.. Si;it. N. anoraiIia, 
V'/o S.Venkataraju, 
Aged about 26 years, 
Central Telegraph Office, 
Indian Posts and Telepraphs Department, 
Bangalore-1. 	 .. Applicant In A.1907/1936. 

Smt. D.L.Padmaja, 
D/o Lakshrninarayana Rao, 
Aged about 25 years, 
Central Telegraph Office, 
Indian Posts and Telegraphs Department, 
3angalore-1 	 .. Applicant in A.1903/1986. 

Srnt. Rukminianima, 
D/o i.Ramaiah, 
Aged about 25 years, 
Central Telegraph Office, 
Indian Posts and Telegraphs Department, 
Bangalore-1. 	 .. Applicant in A.1909/1986. 

Sri Mohammed Yaccob, 
S/o,  Abdul Rahman, 
Aged about 26 years, 
central Telegraph Ofice, 	 - 
Indian Posts and Telegraphs Department, 
flangalore-l. 	 .. Applicant in A.No.1910/1986. 
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detail, the respondents have not so far appointed the applicants as 

regular Telegrapllists, though all of thni have rendered serviced 

as 'reservists' for nore than three years. In these separate but identi-

cal apahcntioiis iadc under section 12 of the Atheinistrative Tribunals 

ct,l9 	5 ('tile 	:\ct'), the 	applicants 	have 	sought 	for 	a direction 	to 

the 	resporvents to 	appoint 	ftel 	a§ 	telegraphists 	on 	a regular 	basis 

fro 	the date of their resaective initial appoint ients as reservists. 

'. In their co 	on reply, the respondents "bile detailing the 

facts 1eaing to the appointiaents of 	th applicants, 	have 	inter nile 

steterl that they 'viii he 	absorbe' against regular 	vacancies 	in due 

cours. 

learned counsel for the applicants contends 

that 	thar 	has haen unrhe and unji.istified 	delay in not 	nakiag regular 

appointa1ts of 	his clients 	and, therefore 	this Tribunal 	should 	direct 

the 	respondents to forthwith appoint 	the:n 	on a 	regular 	basis 	fro.L 

the 	date 	of their respective initial 	cppointent 	as 	reservists 	anc! 

in 	any 	event ':itb 	ex)eiition aa 	that 	till 	such thii 	tb 	respendants 

ho 	restrained fro. ;:ahing 	further 	selections of 	outsiders 	to 	the 

ca're of Telra)hists 

. ri . .Vasudeva Cao, learnei Additional Central Governaent 

senior gtandjri' Counsel appearing for the respondents referring to 

the assurance held out by his clients opposes the directions sougit 

by the applicants. 

'. In the very appointment orders issued to each of the -appli- 

cants the appointing authority had stated that each of the 	would 

be appointed on a regular basis in due course on the occurrance 

of a vacancy which is reiterated 	in 	the reply 	filed before us. 	V;'e 

will even 	assuie 	that the 	respondents are 	justified in 	not raakirg 

appointnients of the applicants on a regular basis so far and the 

sane cannot he done in the very imnediate future for every one 
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of the reasons stated by then. 	i.ut, notwithstandi;ig all of the:, 

the rcsondents cannot postpone the sa:Je for all tinic to Ca; e or 

even indefinitely and are bound to do the sn;;e with all reasonable 

tlespatc1. 	"c need herr-fly say that such a course hesides heinz in 

the interests of the applicnts is also in the interests of si ;oot'i 

ad.inistratjon. rut, till that is not done, it is necessiry that t1ie 
rcs;)ondents should not niak 	fresh selections and appointi tents of 

outsiders to the cadre. If it' is otherwise, crave injustice  

occasioned to the applicants selected as reservists and have been 

working for nore than 	years 

7. In the li)it of our abbve diSusi, v:c direct the respondents 

to absorb the applicants on 0 regular basis with all suc' e;:pedition 

as is possible in the circu:jstances of the cases. ?ut, till then, the 

responr!ents are also directey. not to r.iake fresh selections an,,  

appoint:1ents of outsiders to the cadre of Telegraphists. 

Ajj.)j0j0fl5 are disused of in the above tar :. Tht, in 

the circuistances of the cases, we direct the parties to bear their 

OWfl Costs. 	 r 

- .. 	. 	 - 
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BAGALThE 


